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Ban on Capitation Fee for Admlulon 
to Medical Collens 

865. SHRI NARENDRA SINGH: 
SHRI K. BALADHANDAYU-

THAM: 

Will the Minister of HEALTH AND 
:FAMILY PLANNING be pleased to 
state: 

(a) whether a meeting of the 
Health Council represented by all the 
State Govemments was held recently 
at Bhubaneshwar; 

(b) if so, the outcome of the Con-
ference; 

(c) whether some States favoured 
the banning of capitation fee for 
admission to Medical Colleges; and 

(d) the reaction of Government in 
the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
Ly PLANNING (SHRI KONDAJoV 
BASSAPPA): (a) Yes, the 18th meet-
ing of the Central Council of Health 
'Was held at Bhubaneshwar on 31st 
January and 1st February, 1973. 

(b) The Conference discussed 
matt.ers relating to Medica\. Publid 
'Health etc. and made recommenda-
tions regarding t ese~ tte s to the 

Central and State Governments· for 
consideration and implementation. 

(c) Yes. 

(d) The Government of India are 
not in favour of the system of chBrl-
ing capitation fee for admission to 
medical colleges. They have urged all 
State Governments time and again to 
consider passing of law banning the 
starting of private sub-standard medi-
·cal colleges without their prior per-
IIlISSlon. Governments of Bihar and: 
Uttar Pradesh have passed necessary 
legislation in the matter. But since 
the response from the other States has 
not been forthcoming and since the 
necessity was felt fOr unif0l'n\ legis-
lation in the matter for whole country 
in the interest of maintenance of 
proper standard of medical educatio .. 
it was resolved at the meeting of the 
Central CounCil of Health that neces-
~  le·gislation on the subject would 
be 'made by Parliament after it is 
empowered to do so on the subject 
which is in the State List by neces-
sary resolution to be passed for the 
nurpO!!e by two Or more State Assem-
blies ICouncils as per constitutional 
requirement. The State Government 
are eln~ addressed by the Govern-
ment of India in this connection. 

Increase In Prices of Foodgralnli 

866. SHRI NARENDRA SINGH: 
SHRI S. M. BANERJEE: 

Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether rates of food grains like 
rice, atta, wheat and sugar increased 
higher at this time against five months 
back; 

(b) if so, the rates of aforesaid 
things 5 months back, and the ratio 
of increase; and 

(c) the action proposed to be taken 
by Government to check the ~ e 
rise? 




